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 अ्रष्यक्ष  महोदय  :  पिछले  साल  श्री
 बनर्जी  ने  रूल  377  के  मातहत  एक  मामला
 उठाया  था।  लेकिन  अरब  मेम्बरों  ने  आहिस्ता
 भ्राहिसता  इस  को  राइट  ही  बना  लिया  है  ।
 झब  मै  इस  की  इजाजत  नहीं  दूंगा  ।
 जहा  तक  रेलवे  स्ट्राइक  वा  सम्बन्ध  है,  में
 रेलवे  मिनिस्टर  को  बहेगा  ।

 विजिलेंस  एडवाइजरी  कमेटी  मे,  और
 इस  हाउस  मे,  जो  फैसला  किया  जाता  हे,
 उस  क  क्‍या  फायदा  है,  मगर  मेम्बर  साहवान
 उस  पर  स्टीव'  नहीं  करते  है  1  विजिनेस

 एडवाइजरी  चपेटो  में  कुछ  बात  होत॑।  है
 शौर  यहा  दूसरी  बात  की  जाती  है  t  ऐसा
 नही  होना  चाहिये  कि!  मेम्बर  सा हवान  किसी
 बात  पर  भी  स्टिक  न  करें  ।  हाउस  में  जो
 फ़ैसल  हो,  उन  पर  चलना  चाहिये  ।

 श्री  मघ  लिमये  अ्रध्यक्ष  महोदय,  क्‍या
 सब मिशन  करने  के  बारे  मे  भी  विजिलेंस
 एडवाइजरी  कमेटी  में  फैसला  होगा  ?

 झव्यक्ष  महोदय  :  यह  सबमिशन  की
 बात  नही  है।  यह  फँसती  हुमा  था  (के  हम
 सीधे  फ़िश्य  प्लान  के  एप्रोच  पर  डिडक्शन

 शुरू  कर  देंगे  ।

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  am  a  Mebmer  of
 the  Business  Advisory  Committee.
 You  always  advise  us  that  the  BAC
 is  to  fix  up  the  time  only  and  they
 cannot  go  into  the  merits.  So,  how
 can  we  determine?

 SHRI  S.  A.  SHAMIM  (Srinagar):
 Sir,  you  should  find  some  time
 for  q  discussion  on  the  recent  Indo-
 Pak  Agreement.

 MR,  SPEAKER:  Prof.  D.  P,  Chat-
 topadhyaya.

 (Interruptions)
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 MR.  SPEAKER,  Mr  Bosu,  I  am  not
 allowing  anything  now  I  have  called
 Prof.  Chattopadhyaya.

 Unterruptions)

 ‘12,053  hrs.
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 DocuMENT  ENTITLED  “UJ  Ks’  ASSOCIA-
 ION”  TO  EEC  &  Inpia’s  TRADE

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P  CHATTOPADHYAYA):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  document  entitled  “U  K’s  accces-
 sion  to  EEC  and  India's  trade”  (Hindi
 and  English  versions).  [Placed  in
 Libary  See  No,  LT-5570/73).
 REPORT  OF  COMITROILER  &  AUDITOR
 GENERAL  FOR  973  UNDER  THE  CoNnsTI-
 TuTION,  CrnrraL  Excise  (8TH  Avoprr.)
 Ruies,  1973,  NOTIFICATIONS  UNDER
 CevrrRaL  Eacisg  Rules,  944  AND

 STATEMENT  CORRECTING  ANSWER
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 R  GANESH):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the  Report  of  the
 Comptroller  and  Auditor  General
 of  India  for  the  year  973-Unron
 Government  (Commercial)  Part  I
 —Introduction,  under  article  5l
 69)  of  the  Constitution.  [Placed
 in  Library.  See  No.  LT-557/73).

 (2)  A  copy  of  the  Central  Excise
 (Eighth  Amendment)  Rules,  973
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 846  in  Gazette  of  India  dated  the
 llth  August,  ‘1973,  under  section
 38  of  the  Centrai  Excises  and  Salt
 Act,  1944.  [Placed  in  Library.  See
 No.  LT-5572/73].

 (3)  A  copy  of  Notification  No.  G.S.R.
 $94(E)  (Hindi  and  English  ver-
 sions)  publisheg  in  Gazette  of
 India  dated  the  l6th  August,  1973,
 under  section  59  of  the  Customs
 Act,  962  together  with  an  ex-
 Planatory  memorandum.  [Placed
 in  Library.  See  No.  LT-§573/73].
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 {Shri  K.  R.  Ganesh}
 (4)  &  copy  each  of  the  following

 Notifications  (Hindi  ang  English
 versions)  issued  under  the  Cen-
 tra]  Excise  Rules,  944:—

 (i)  G.S.R.  847  published  in  Gazet-
 te  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R.  848  published  in  Ga-
 zette  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum,

 Gii)  G.S.R.  850  published  in  Ga-
 zette  of  India  dated  the  lith
 August,  973  together  with  an
 explanatory  memorandum.
 G.S.R.  85]  published  in  Ga-
 zette  of  India  dateg  the  lth
 August,  973  together  with  an
 explanatory,  memorandum.
 G.S.R.  852  published  in  Ga-
 zette  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum.
 [Placed  in  Library  See  No.
 LT-3574/73).

 (iv)

 (५)

 (5)  Two  statements  (i)  correcting
 the  answer  given  on  the  2nd
 March,  4973  to  Unstarred  Ques-
 tion  No.  972  by  Shri  M.  S.  Purty
 regarding  exemption  to  foreign
 technicians  from  payment  of  in-
 come  tax,  and  (ii)  giving  reasons
 for  delay  in  corecting  the  answer.
 {Placed  in  Library.  See  No.  LT-
 8575/73).

 Accounts  or  Textites  Commrrres  FOR
 ‘1971-72  aNp  TEXTILE  MacwINeRyY  (PRO-
 pucrion  &  Dusrrisurion  CONTROL

 (Amor.)  Ororr,  1973.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 0.  GEORGE):  I  beg  to  lay  on  the
 Table

 (1)  A  copy  of  the  Certified  Ac-
 counts  (Hindi  and  English  ver-
 sions)  of  the  Textiles  Committee
 for  the  year  97i-72  and  the  Audit
 Report  thereon,  under  sub-section
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 (4)  of  section  8  of  the  Textiles
 Committee  Act,  1963,  [Placed  in
 Library.  See  No.  LT-5576/73].

 (a)  A  copy  of  the  Textile  Machinery
 (Production  and  Distribution)

 Control  (Amendment)  Crder,  973
 (Hindi  and  English  versions)
 published  in  Notification  No,  8.0.
 84  in  Gazette  of  India  dated  the
 28th  April,  1973,  under  sub-sec-
 tial  (6)  of  section  3  of  the  Essen-
 trial  Commodities  Act,  ‘1955.
 [Placed  in  Library.  See  No.  LT-
 5577/73).

 NOTIFICATIONS  UNDER  Orissa  Moror
 VEHICLES  (TAXATION  OF  PASSENGERS)
 Act,  969  anp  Moror  Ventcurs  Act,

 1939.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M  8  RANA):
 I  beg  to  lay  on  the  Table—

 (l)  (i)  A  copy  of  Orissa  Notifica-
 tion  S.R.O.  No.  695/73  published
 in  Orissa  Gazette  dated  the  2nd
 August,  973  making  certain  am-
 endment  to  the  Orissa  Motor  Ve-
 hicles  (Taxation  of  Passengers)
 Rules,  1969,  under  sub-section  (3)
 of  section  23  of  the  Orissa  Motor
 Vehicles  (Taxation  of  Passengers)
 Act,  1969,  read  with  clause  (¢)
 (iv)  of  the  Proclamation  dated

 the  3rd  March,  973  issued  by  the
 President  in  relation  to  the  State
 of  Orissa.

 (ii)  A  statement  (Hindi  and  Bng-
 lish  versions)  explaining  the  है.
 song  for  not  laying  the  Hindi  ver-
 sion  of  the  above  Notification.
 {Placed  in  Library.  See  No.  LT-
 5578/73].

 (2)  (a)  A  copy  each  of  the  tdllow-
 ing  Notifications  making  certain
 amendmetits  to  the  Aridhra  Pradesh
 Motor  Vehicles  Rules,  964  ynéer
 sub-séction  (3)  of  section  i.  ot
 the  Motor  Vehicles  Act,  1920,  red
 with  clause  (c)  (iii)  of  the  Pro-
 clanation  gated  the  ‘Teth  Janthiry,
 1978,  issued  by  the  Presidént  ry
 relation  to  the  State  of  Andhra
 Pradesh:


